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Statement submitted before the Hon’ble National Green Tribunal.

Southern Zonal Bench, Chennai by the Director of Mining &

Geology Department (3'¢ Respondent) in OA No. 41/2022 filed by

Smt. Ushakumari, Shree Bhavan, Chalapally P.O

It is most respectfully submitted that the 5% respondent Sri. K. C.
Krishna Pillai, Melethu Lekshmi Bhavan, Thazhakara P.O, submitted an
application before the Geologist, Department of Mining and Geology,
District Office, Pathanamthitta on 22.03.2019 seeking permission for
Quarrying Permit to extract Granite (Building stone) from an area of
97.05 Ares lying in Survey No. 283/1pt, 283/2pt, 283/4pt, 296/3pt of
Ezhumattoor Village, Mallapally Taluk, Pathanamthitta District.
Accordingly, a site inspection was conducted from the District Office,
Pathanamthitta on 05.07.2019 and issued a Letter of Indént on
11.07.2019 as per the stipulations laid down under Rule 8 of the Kerala
Minor Mineral Concession Rules 2015. Copy of the Letter of Intent is
produced and marked as Annexure R3(a). Later, the District Geologist
approved mining plan for the said quarry project on 06.09.2019 adhering

to the provisions contained in Rule 55 of the Kerala Minor Mineral

Concession Rules 2015. On 26.09.2022, the 5™ respondent submitted all
the statutory licences before the Geologist as insisted in issued Letter of

Intent, which are:

1. Environmental Clearance from state Environmental Impact
~ Assessment Authority Kerala (SEIAA) No. 53/Q/2022.

2. Explosive Licence from Petroleum & Explosives Safety
Organization (PESO) No. E/SC/KL/22/1237 (E61219)




Control Board No. KSPCB/PT/ICO/1000818/2022

4. D & O License from Ezhumattoor Grama Panchayath No. S-
C1-1933/214/2022-23

Based on the above statutory licenses submitted, the District Office has

issued a Quarrying Permit to the 5™ respondent for extracting 57,570 MT
of Granite Building Stone as per Rule 3(1), 9 & 10 of the Kerala Minor
Mineral Concession Rules 2015. The validity of the above permit was
from 17.11.2022 to 16.05.2023. Copy of the Quarrying Permit is
produced and marked as Annexure R3 (b).

It i1s most humbly submitted that based on the complaint of the appellant
Smt. Ushakumari the State Environment Impact Assessment Authority
(SEIAA) suspended the above said Environmental Clearance for a period
of six months. Copy of the proceedings of SEIAA is produced and
marked as Annexure R3(C). In the proceedings issued by SEIAA, it is

instructed that 5™ respondent should make as arrangement for
conducting vibration studies to evaluate the zone of influence and impact
of blasting on the neighborhood by an agency of national repute. On
17.02.2024 the SEIAA revoked the suspension of the environmental
clearance based on the study report submitted by NIT Surthakal. Copy of
the proceedings of the SEIAA is produced and marked as Annexure
R3(d). Accordingly, the District Office issued a quarrying permit to the
applicant on 10.05.2024 for extracting 115141.7 MT of Granite (building
stone) after realising the royalty. The validity of the said quarrying
permit is from 10.05.2024 t0 09.05.2025. Copy of the quarrying permit is

produced and marked as Annexure R3(e).

/\@ﬁ% d1¢ N humbly submitted that the quarrying permit owned by the 5t
"‘,/ s h\é}l jent is working with all statutory licenses and distance clearances
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as per rule 10 (f) specified in the Kerala Minor Mineral Concession
Rules. It is most humbly submitted based on the report of the District
Geologist, Pathanamthitta that the nearest house from the quarry is
located at a distance of 74 meters and the house is owned by Sri. Sasi
Kuzhipathalil. ~ Sri. Sasi has not filed any complaint regarding the
funct‘ioning of the averred"cjuan’y. The house owned by the petitioner,
Smt. Ushakumari is located at a distance of 85m from the quarry. The
Geologist, Pathanamthitta reports that the State Environmental Impact
Assessment Authority - (SEIAA, Kerala) revoked the suspension of
Environmental Clearance based on the study report of National Institute
of Technology, Surathkal. While revoking the Environmental Clearance,

SEIAA has incorporated 12 conditions, which are to be complied by the

5t Respondent, the Permit holder. It is also reported that the 5t
Respondent’s quarry is functioning with all statutory licenses/ consents

and hence the Petition has no merits and liable to be dismissed

Dated this the 9" Day of August, 2024.

Signed by
Kishor M C M C KISHOR

Date: 12-08-2024 04:58:27 DEPUTY DIRECTOR 1
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Anncate Kz L)

@ No: 670/DOPTA/M/19. Department of Mining &
Geology, District Office,
Pathanamthitta,
Mini Civil Station, Aranmula
P.O. , Phone: 0468-
2317119 E mail:

géo.pat.dmg@kerala.gov.in ~
Date: 11.7.2019

Geologist,
Pathanamthitta.

Shri. C. Krishnapillai,
Meleth Lakshmi Bhavan,
Thazhakkara P O,
Alappuzha.
Sir,
Subject:- Mines and Minerals - Minor Mineral - Granite. Application for
Quarrying Permit - [ssuance of Letter of Intent - Regarding
Reference:- 1. K.M.M.C. Rules of 2015.
- 2. Your application dated 22.3.2019

Attention is invited to the above references. Based on the site inspection conducied
from this office as per the application submitted by you under reference (2) for issuing .
quarrying permit for granite mining as per KM.M.C R of 2015, from 97.05 Ares of land
comprised in resurvey nos. 283/ipt, 283/2pt, 283/4, 296/3pt of block 27, Ezhumattq;
Village, of Mallappally Taluk, it is informed that, this office has decided to issue quarrying
permit at the said site if the following additionai documents are produced.

Additional documents to be submitted:-
1. Consent from Pollution Control Board

2. Explosive license. The said license shall show all the survey numbers of the area applied
for the permission of mining. ' ‘

3. D & O Trade License from concerned Local Self- Goverament Institution.
4. Environmental clearance. |
5. Mining plan prepared by RQP for the area meantioned in the application, referred above.

As per the Rules under reference (1), it is further informed that this Letter of Intent
is sufficient for the concerned authorities to issue any other permission letter / license for
the functioning of quarry. Survey number and area shall be clearly shown on all permits,
licenses and clearances.

Yours faithfully,




Copy to:-
1. Secretary, Ezhumatoor Grama Panchayath
2. Pollution Contro] Board, Pathanamthitta.

3. Deputy Chief Controller of Explosives, Ernakulam,

Sd/-
Geologist

[
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@ Drnexu e R3( b)

FORM - M
(See sub rule (2) of rule 9)
{For all type of quarnying permits) P

GOVERNMENT OF KERALA
DEPARTMENT OF MINING & GEOLOGY, DISTRICT OFFICE
PATHANAMTHITTA o L’
QUARRYING PERMIT FOR EXTRACTION OF GRANITE BUILDING STONE/LATERITE BUILDING
STONE/ORDINARY SAND (OTHER THAN SAND USED FOR PRESCRIBED PURPOSES)/ORDINARY
CLAY/LIME SHELL/SEASHELL GRANTED UNDER RULES 3(1),9 AND 10 OF THE KERALA MINOR
MINERAL CONCESSION RULES, 2015 '

No. 5/2022-23/MM/GBS/QP/670/DOPTA/M/2019 Dé:fed 17-11-2022

Shri/Smt./M/s. Sii. C. Krishna Piilai, Melethu Lekshmi Bhavan, Thazhakkara P.O.,
Alappuzha is hereby permitted to extract and remove Granite Building Stone from an
area of 97.05 Ares in Block -No. 27, Sy. No. 283/1pt., 283/2pt,, 283/4, 296/3pt. of
Ezhumattoor Village, Mallappally Taluk, Pathanamthitta District, Kerala State under rule
3(1) and ¢ of the Kerala Minor Mineral Concession Rules 2015 subject to the conditions
mentioned in rule 10.

Quaniity of extraction of mineral permitied {not 57570MT
applicable in the case of CRP System)
Whether the permit holder opted CRP System

Number of mineral transit passes to be issued.
Name & address of the owner of the fand under K. Salim Rawther, Kottemanni!,

‘mineral  concession/parficulars  of consent/ | Chunkappara P.O., Kottangal
NOC received from the occupier of the land (if s

appiicable) A C
Date of expiry of permif 16-05-2023
Details of fee remiited
ném y Chalan No. & Date An;%unt ‘ Nome of freasury
Application fee gtogif_gg?gmm ™ 1000/- | $.T. Kozhenchenry
Royalty . | Koa0aa0a16202223M | 1381680/ | 5.T.. Adoor
KLO20420314202223M
Surface Rent dlf. 07-11-2022 485/- | S.1., Adoor
Addl. royalty remitted, if any '
e
2 seql) “GEOLOGH

1/ M/s. 8ri. C. Krishna Pillal, Melethu Lekshmi Bhavan, Thazhakkara P.O.,

zha.
§0
_Tyw

The District Collector, Pathanamthitta (with C.L.) o S?’;“% T f
pate

3
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PROCEEDINGS OF THE STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY, KERALA
THIRUYANANTHAPURAM i

i

(Present : Dr.Jl Nagesh Prabhu IFS (Retd, Chairman,,
Shri K. Krishna Panicker, Member, Dr. Rathan U Kelkar I4S, Member Secretary)

Sub: - Env ironmenta} Clearance issued to Granife Building Stowe Quarry of Svi. C.
Krishna Pillai at Bloek No - 27, Re-Sy Nos. 283/1pt 283121, 283/4, 296/3pt in
Ezbumattoor Vﬂiagc, Mullapally Taluk, Pathanamthitta — Revocation of
Suspension order - issuing of - reg:

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENTAUTH ORITY

_Ne. SLMKL/M[N/I,GS()‘Z5/2020; 1440/EC1[2019/S$IAA dated 17.02.2024

Read: |.Environmental Clearance No. 33/Qn2022 dafcd 20.07.2022
2. Complai-ms dated 12.01.2023 received from Smt.iié’ha Mohan
3. Minutes of the 124" SEIAA meeling held on 27 & 28" February 2023.
4. Minutes of the 125" SEIAA meeting held on 28" & 29% Maroh 2023
3. Suspension order issued vide proceedings dated 03.05.2023
© 6. Minutes of the 155" SEAC meeting held on 18" & 19™ December, 2023
7. Minutes of the 137" SEIAA mesling held on 29" & 30 Tanuary 2024

ORDER-

“ 1~m1mnmemm Clearance was issued far the Granite Building Stone Quarry of 81i.
Km‘ma Piliar for an area of (.9705 Ha at Block No - 27. Re-Survey Nos. 283/ IpL, 28372pt.
- 28374, 296/3pt in Ezhumattoor Vil lage. Mallapally Taluk. Pathanamthitta. Kerala vide Order

& . & . . v L L g .. A . v
read 17 abowe, for the project fife of 3 years from the date of execution of mining lease,

smiUsha Mohan vide reference 2" cited forwarded 4 complaint against the LC
isgued to the Granite Building Stone Quarry of Sri. €. Krishna Pillaj T 3ased on that o lheld

inspection was conducted by SEIAA. On the basis of that the SEIAA in iy st meeting

7
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G’I
:
5’ suspended Environmental Clearance No. 537072022 dated 20.07.2022 “f’or 6 months as per order
vide reference 5. subject 1o the condition that Project Proponent is directed o rectiv/comply
; ' applicable EC conditions and the field observations within (his period. ’ ‘
i ¥
After hearing the project proponent and the complainants, the SEAC in its 155"

mecting by considering the vibration study report and the compliance report of the EC
condition subinitted by the project proponent and recommended to revoke the suspension

R Ay

RPN

order subject to certain additional specific condilions, The Authority. in its 137" meeting.
noticed that the vibiation study veport prepared by the NIT Surthakal also recommended

some suggestions for the safe operations of the quatry. Under these circumstinces, the

Authority decided to revoke the suspension of EC issued to the quarry project, vide

paper read 5 above.
In the above circumstance, order is hereby issued by revoking the suspension

5™ cited above

order of the EC isstied to the Granite Building Stone Quarry of 8ri. C. Krishna Pillai
for an area of 0.9705 Ha in Block No - 27, Re-Survey Nos. 283/1pt, 283/2pt, 283/4,
o)

296/3pt of Ezhumattoor Village, Mallapally Taluk, Pathanamthitta vide

with the following additional conditions:
Lo 32-33mm diceneter blast holes drilled with hand held Jackhammer dritls 10 a
et (1.51). each hole inay be charged with 373 o 300 of

H 2fe

meximum depth o

explosive.
Burden x spacing patiern of 0.91 10 1.21m (3 10 41} bused on the requireid

>
[fragmeniation,
3. NONEL bused shock tnhe detonators may be used for initiction.  Hofe 10 hole
deluy cun be 1 7my or 23ms and accordingv row to row delay shall be 25 or 42ms

respeciively.
4 If the distnces between houses and the blust focation is lexs thun 130m ihen
number of holes 1o he reduced gradually and should ror be more than 14

letély free space. alf the sriafl

N

fre hlasis undes {ne superyision O df least secomd class HIReS Gt er
(s

.o Conduer 1
heve a comp

Evern: Bast shoutd

ceitificate holder
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i ) #

#
rock pieces to be cleared before drilling itself and blusi area 10 be covered

completely with sand bags with mesh or blasting mats. In order; 10 redice the

intensity of ground yibrations as far as pmsm[e the structiures showddn 't be behind

the blast,

‘ 3 y . . -
6. Suggested blast lqvow may be used with the available NONEL intimation system
with specific delay timing of 250/25ms. '
i

As there are rock and top soil benches behing the houses (owards the quarry the-
topsoil erosion may take place duri ng rainy season irrespective of blasting also,
S0, it has to.be observed perivdicatly if any top soit movement tovards the kouses

and corrective measiires taken on priority. J

Suggested Blast Couf iguration

. 8L No. Paramcters ‘ Suggested Vajue
h__{ ! Diameter of Blast hole () 32 w33 ‘
o 2 I Burden (m) 09110 1.21 (3 to 4 feet)
: 3 Spacing (m) T TR 2T G d e
4 Depth of Blast hole m . T S0 8 G0 feet)
T3 .' No. of Blastholes : ! Maximum of 24
6 | Explosive Charge/] Jole ( gun) .' 375t 500
7 Maximum (L‘hznréc:‘[)clay (gm) 375 10 500
8 | Total Charge/Blast (kg) 1700 ]
9| Tnitiation System | NONEL based shock tube
detonators ‘
0 ) imtxamm Pattern | Row by row o; Diagonal
. IR I.)efa}? tin-ﬁing between aﬁy- two blast Al leasi 8ms :
. - holes .
2 No. oéf';x'éxy's i V , Maxinum of 3

S All other rules wind regulations mposed by varions agencies like 1 MS Depi. of
Mines & Geolagy? any othier relevant or &entization Lo be followed from time 1o

time.
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9. Place « temporary wedl of dm il cdone e bowihary fucing the nearby

houses.
10 Periadic de-siltation of the drainage chanet cned the sile (riggs
L Enhancing the capacity of the garlund drain if reqguired
) .

12, Consiitwie a mounitoring commitiee comprising representative af local residents.
local wurd member, Project Proponent and Mine Manager jlo monitor the

implementation of the £C conditions and blasting. The committee shall meer once ,

in 3 menths.

Administrator, SKIAA
For Member Secretary, SEIAA
To. :

1} Sri. C.Krishna Pillai,
Melathu Lakshmi Bhavan,
Thazhakkara P.O,
Alappuzha ~ 6907102

3y Smt.Usha Mohan
Sreebhavan (H)
Chatappally
Pathanamthitla - 689586

Copy to:

- PA o the Additional Chief Secretary. Environment Depatment ( MY, SEIAA)

. The Director, Directorate of Environment & Climaie Change. Trivandrum

. The District Collector. Pathananithitia (for information & necessary action) ; i
. The Direetor. Mining & Geology. Trivandrum (for information & necessary action) ,
.« The Distict Geologist . Pathanamthitta (for informeation & necessary action) ;
5 The Tabsildhar, Mallapally Taluk. Pathanamthita (for information & pecessary %
Aaction)

The Secretary. Ezhumattoor Grama Panchayath. Pathanamihitta (for informaiion &

necessary action) ‘

8. Stock File

9. Website

1. OC

i
2
3
4
)
5

=
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Annex vre Ko /Q

File No. DOPAT-DOAANDIXRSA0/EDaMMter No, 326774)
P ' FORM - M
{See sub rule {2} of rule 9)
(For all type of quarrying permits)

2024

GOVERNMENT OF KERALA
DEPARTMENT OF MINING & GEOLOGY, DISTRICT OFFICE
PATHANAMTHITTA

QUARRYING PERMIT FOR EXTRACTION OF GRANITE BUILDING STONE/LATERITE BUILDING
STONE/ORDINARY SAND (OTHER THAN SAND USED FOR PRESCRIBED PURPOSES)/ORDINARY
CLAY/LIME SHELL/SEASHELL GRANTED UNDER RULES 3(1),9 AND 10 OF THE KERALA MINOR

MINERAL CONCESSION RULES, 2015 '

No. 02/2024-25/MM/GBS/QP/309/DOPTA/M /2024 Dated 10-05-2024°

Shri/Smt./M/s. Shii. C Krishna Pillai, Melethu Lekshmi Bhavanam, Thazhakkara P.O,
Mavelikkara, Alappuzha is hereby permitted to extract and remove Granite Building
Stone from an area of 0.9705 Hectares in Block No. 27, Re.Sy. No. 283/1pt, 283/2pt, 283/4,
296/3pt of Ezhumattoor Village, Mallappally Taluk, Pathanamthitta District, Kerala State
under rule 3{1}) and ¢ of the Kerala Minor Mineral Concession Rules 2015 subject fo the
conditions mentioned in rule 10.

Quantity of extraction of mineral permitted [not 115141.7 MT
gpplicable in the case of CRP System)
Whether the permit holder opted CRP System N.A.

Number of mineral transit passes to be issued. N.A.

Name & address of the owner of the land under | Fahad K Salim

mineral  concession/particulars  of consent/” KoHtemannil, Chunkappara
NOC received from the occupier of the land (if P.O, Kottangal

applicable) »
Date of expiry of permit : 09/05/2025
Details of fee remitted
lem Chalan No. & Date NT%U nt Name of Treasury
Applicafion fee . éttf)]()%(;«gggiQOQQSE 10600/- S.1.. Adoor
' KLO004581053202425M
Royally _ ot 09/05/2024 - 5526802/- S.T.. Adoor
' KLO04648957202425¢€
LSurface Rent D1.10/05/2024 500/- e-CHALAN
< - - -

~ Signed by Shyju P
Date: 10-05-2024 13:23:30

L |
@j/:/” A3 (Office seal) . Ress0g Approved
&) |

r}”To

k Shri/Smt/ M/s . C Krishna Pillai, Melethu Lekshmi-Bhavanam, Thazhakkara P.O,
Mavelikkara, Alappuzha

Copy to:
The District Collector, Pathanamthitta (with C.L}
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
(SOUTHERN ZONE BENCH, CHENNAI)

APPEAL NO. 41 OF 2024(SZ)

In the matter of:
Ushakumari.
....Appellant
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..... Respondent(s)
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